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wgtaer, aw dli sreaTy wREd Harer 

e 

% faeel, 3 srFqav, 2018 

FTAM. 5120(H).—F57 T7HT F 1985 #it frz v (Ffae) &, 13029 # wrata I=aaw 
AT F AEE 7 ALY, 1998 F 2er F AqaeT § wAraor ygur (Fareor s e g (e 
= AfEET # T oA S e Fer T §), A AT aene TaiEwr i a9 $AeT § 9 F 
TSI, SR, AW 0, @IS 3, IT-AVE (ji) F AT Aeq qavw A Afee=an Fwraw 93(:), aria 

29 S, 1998 FTeT 3T T, 

S st ST F T waAvEeer £t At g F $iw g o s e e 
TatEer g i et s et w3 ger F avg G w ar 

T ats ST AT SeAaH AT i ST AT F qA § A e a6 
e # fafoe ot sady st § serear 77 @ 

SR T FERA FET qFT G qRE-a97 97 GErt o war oo s o8 osfw aw 
TATAL, A ST TAATY TATH HATAT H AT 37 T, STHE, A 1, @ve 3, IT-9vE (i) § wHiera 

WA T AT AT | AT, 3243(3), AT 04 FATE, 2018 FTT 03 37Fq@v, 2018 T fawanfva 

T T o 

T Fafh SR T w3 @, 2018 T AN 2 TAT 2 

I AT FT AT, TAtae (F7a) wfefiE, 1986 (1986 F129) (Fri z# srftr=mn & zo% 
TEATT T ATATAAR FgT 4T 2) ¥ arar 3 ¥ ITWT (1) 2T ITERT (3) T TIed afchat FT T Fd 
70, T 1985 fir iz arfra (fafawr) 7. 13029 # wrtsr goaaqw = fi it 30 @ie, 2016 F 

HATET AT H AT TR TATATT ST A HATAT H AT T AT AT . LA 93(3), A" 
29 Ay, 1998 T, I aTal F faara swftmwia Fa gv, g U sttt & q& i v § v #7 Fv AT 

5822 GI2018 (03]
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T w2, FreaferfEa sttt & fee aae e wrEr sgoor (e siw e sl w1 e 
FIAT g TATT — 

1. | ot ¥ @, 9@ afea, aa qee EEe 

2. | Tt el e, wertEers, e $iw A F, 1€ Rt qTEeT 

3. | A (TavEwr Y 7)), e T fe et avw T 

4. | srpr—mg-atE, afEes frar, wrefer Tt s Rt e qE 

5. | srerer, 9% Reelt Aafersr gfius, 9F feedt I 

6. | s, T et e o GE2 

7. | s, ZfErft et aoe e GE2 

8. | s, seadt fawer A e GER 

9. | e e afeer, et st v, 7 faew I 

10. | FR e S (), et afee iRl 
11. | srard e =y, ot Ssifaady G, aredtr sy deam, 78 fedr I 

12, | ST, IHA FAATS, TATETATA Agw fagatazmed, 75 fFeeft qTEeT 

13. | At sror F9TE AN, A A, e G G, e g weiEee, e qTEeT 

IEECIERIER] 

14. | =t ST AT, WEIHLF, FAT ATHLTT FEA, 7% faeeft qTEeT 

15. | =¥ faowy Arae, wenferEers, S o A stemETd AR qTEeT 

16. | sraTd eEfEE FAE, A9 F TF A, v, 75 e, ada § qwe, §27 R qTEeT 

FEE HTE, W I IH FEqarer, T8 et 

17. | Y Fo e, HEA AT ATFT, arfve qEa st wresee, 9% e I 

18. | =f. SEATAT T, T FTATAF SATAFTLL, Solt, T 37 e F, 78 Faeeht I 

19. | =t Fawrst . ganer, atves s, i sean e, 7% et I 

20. | w=e=y afa, FeiT wgaw e &, 9f e wEer qiyT 

2. rferor, fferRra orfveat 1 SR F o7 wEraor £ Aot £ §Er S qan F oy qar 
TatEefi sgur ¥ farer, fE siv sweme F o et For s, i - 

Freft wrferemrdy  saer ¥ stfowwor & wafia wivarg it amag ar Featafae & gafia @i 
3Tt 3 forg fRer STt e 3 for s srfarfaem Y g 5 % erefie orfeat 1 s wem— 

() 

() wETEer F A STt HeEy S FAet F o are, 

(i) farfoes =t & Traeeftr wguat F I ar e F o aw 

(iif) = &=t A e, e S s | v swEewr ar Gt At F e ar s 
TE AT SO AT T, TETTTAT 5 A TEd g AT ST, 

(v) et e 3 FrATer F o Sfe s v, St s A a2 e 
ITAT Fe 

(v)  OfvEemew gt & ware  forg g s v 

U AU fAoat 7 S AT aF T F e ¥ w # v G satew, statafa e ar s 

FT T T afaTs F e av 3o A gfte gRft s OF afvars #E sem, |t A e 
=t T Teft =atees g, Fat, afeds suwm ar warig e & g 2 a3 
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3. wIfEEwer, AT agur A e Fw F oo Awt gy At serst armwt fr aqarear gt 
F7 F o @t smaead FEw govo, S s At F aga & i F o grese w3t 
ST, S FATIET HITHT HT AAAT AT FAT, AT A A7 wefem F o Feerr 
T THeAT FLA A 2 

4. wferror #r fafAfEee afvasdt o et w1 see gt ww e afafam a5 F 
e forger 7 it oS ErfY, foraes siasta o 1 Seaster e arer feT 3=ieT, seeheor 4t whFar 9w 

qrEET AT AT A A T 2 

5. TTEEEoT, YIS ST A F AT T U gt 0w, S 36 e g gy fafatde f 
ST, FTEATE FATTI 

6.  WTTEERTOT, T/ A129T 3 U7 2 F qeli At S ATl A AwLaArs A arad I afataaw £ g 10 

et sraer, Fréveron, qemelt s erfemrgor w47 orfewat &1 wFm wam 

7. OTERRRTOT, TH ATR9T F URT 2 % qeli A S ATl A AwLaArs A arad I afataaw £ g 11 % 

ST THAT o AT 2T FT =T Fm 

8. rfdEvwr, 3 aferfaaw ¥ e st % freg aftaw w4 F O ofiw o arger % 497 2 F i 
T g Sy i T fEent v seran 3 e g et 7 e 19 F s orfveat wv v 
F 

9. WITTor &7 TCAT ST & AT ATE wfataaw, 1985 (1985 #1 2) # €Wy 2 F wE (A) § 
T AT T TS &7 9% SAferpTiar g 

10, rfErRor it TETHT arftRat S Fod, st FE AR F aefiEr s feE F s 2 

11, WTTEEROT 7 FEFTA, IFT TOAFHI F [AA5A T TG F47q 04 3Fqas, 2018 & & Wi v srafer 

AT A AT, ST AT TZ 2, qF G 

12, STFErRor, s FFaaeTdi 3 AT # U Wi T HEe # U A1 AT G A 

13, ITTEERT T AT T ST &0 J g0 

14, waer G, qeAe F AT 7 S Ay 5% At Fam 

15, S €7 d2F st F o7 e ot 9% wg=w F o wmF qeet F ow-fer fit g 
g g 

16. AT At 7 & Tt T, qeAe F ATHIET q qET 9T F ATAN F A 3w § fEfire 

w7 F yiferga Bt siftrrd 3 wrem 7 Gy smom 

17. g 39T 04 AT, 2018 & TATAT 0TI 

[T . F-18011/13/2000-r i (7E.)] 

Faror e fie, doe wfea 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

ORDER 

New Delhi, the 3rd October, 2018 

S.0. 5120(E).—Whereas in pursuance of the order dated the 7t January, 1998 of the Hon’ble 

Supreme Court in Writ Petition (C) No. 13029 of 1985, the Central Government constituted the Environment 

Pollution (Prevention and Control) Authority (hereafter in this notification referred to as the ‘EPCA’), vide 

notification of the Government of India, in the erstwhile Ministry of Environment and Forests, published in 

the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number S.O. 93(E), dated the 

29" January, 1998;
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And whereas, the EPCA was constituted with the objective of protecting and improving the quality of 

the environment and preventing and controlling the environmental pollution in the National Capital Region; 

And whereas, the EPCA is assisting the Hon’ble Supreme Court in various environment related 

matters in the National Capital Region in terms of the aforesaid notification; 

And whereas, the tenure of the EPCA was extended from time to time by the Central Government and 

lastly it was extended up to 3" October, 2018 vide notification of the Government of India, in the Ministry of 

Environment, Forests and Climate Change, published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (ii), vide number S.0O. 3243(E), dated the 4 July, 2018; 

And whereas, the tenure of EPCA expires on the 39 October, 2018; 

Now, therefore, in exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) (hereafter in this notification referred to as the said Act); and 

in pursuance of the order dated the 30" April, 2016 of the Hon’ble Supreme Court in Writ Petition (C) No. 

13029 of 1985 and in supersession of the notification of the Government of India in the erstwhile Ministry of 

Environment and Forests number S.0. 93(E), dated the 20" January, 1998, except as respect things done or 

omitted to be done before such supersession, the Central Government hereby re-constitutes the Environment 

Pollution (Prevention and Control) Authority, consisting of the following persons, namely:- 

Shri Bhure Lal, Ex-Secretary, Government of India Chairman 

2. | Ms. Sunita Narain, Director General, Centre for Science and Environment, New Member 
Delhi 

3. | Secretary (Environment and Forests), Government of National Capital Territory of Member 

Delhi 

4. | Commissioner-cum-Secretary, Transport Department, Government of National Member 

Capital Territory of Delhi 

5 Chairperson, New Delhi Municipal Council, New Delhi Member 

6. | Commissioner, East Delhi Municipal Corporation Member 

7. | Commissioner, South Delhi Municipal Corporation Member 

8. Commissioner, North Delhi Municipal Corporation Member 

9. Chief Executive Officer, Delhi Jal Board, New Delhi Member 

10. | Joint Commissioner of Police (Traffic), Delhi Police Member 

11. | Professor Mukesh Khare, Department of Civil Engineering, Indian Institute of Member 

Technology, New Delhi 

12. | Prof. Umesh Kulshrestha, Jawaharlal Nehru University, New Delhi Member 

13. | Shri Ajay Kumar Bhagi, Associate Professor, Department of Chemistry, Dayal Member 

Singh College, University of Delhi 

14. | Dr. Ajay Mathur, Director General, The Energy Research Institute, New Delhi Member 

15. | Shri Vishnu Mathur, Director General, Society of Indian Automobile Member 

Manufacturers 

16. | Prof. Arvind Kumar, former professor of surgery, AIIMS, New Delhi presently Member 

Chairman Centre for Chest Surgery, Sir Ganga Ram Hospital, New Delhi 

17. | Shri Krishna Dhawan, Chief Executive Officer, Shakti Sustainable Energy Member 
Foundation, New Delhi 

18. | Dr. Arunabha Ghosh, Chief Executive Officer, Centre for Energy Environment Member 

and Water, New Delhi 

19. | Dr. Navroz K. Dubash, Senior Fellow, Centre for Policy Research, New Delhi Member 

20. | Member Secretary, Central Pollution Control Board, New Delhi Member Secretary 
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2. 

10. 

11. 

12 

13. 

14. 

The Authority shall exercise the following powers and discharge the following functions for protecting 

and improving the quality of the environment and preventing, controlling and abating environmental 

pollution, namely:— 

(a) exercise the powers under section 5 of the said Act for issuing directions in respect of complaints 

relating to the violation of an order by any authority or measure specified pertaining to— 

(i)  standards for the quality of the environment in its various aspects; 

(ii) standards for emission or discharge of environmental pollutants from various sources; 

(iii) restriction of areas in which any industries, operations or processes of class of industries or 

process shall not be carried out or shall be carried out subject to certain safeguards; 

(iv) procedures and safeguards for the prevention of accidents which may cause environmental 

pollution and remedial measures for such accidents; 

(v)  procedures and safeguards for the handling of hazardous substances. 

(b) shall have the power to take up matters as mentioned above, suo-motu, or on the basis of 

complaints made by any individual, representative body or organization functioning in the field of 

environment and such complaints may be against any individual, association, company, public 

undertaking or local body carrying on any industry, operation or process. 

The Authority shall, for controlling vehicular pollution, take all necessary steps to ensure compliance 

of specified emission standards by vehicles including proper calibration of the equipment for testing 

vehicular pollution, ensuring compliance of fuel quality standards, monitoring and coordinating action 

for traffic planning and management. 

The Authority shall, for ensuring maintenance of the prescribed ambient noise standards, have the 

power to issue directions under section 5 of the said Act, including banning or restricting any 

industry, process or operation emitting noise. 

The Authority shall deal with environmental issues pertaining to the National Capital Region which 

may be referred to it by the Central Government. 

The Authority shall exercise the powers of entry, inspection, search and seizure under section 10 of 

the said Act, in respect of any action to be taken under paragraph 2 of this Order. 

The Authority shall exercise the power to take samples under section 11 of the said Act, in respect of 

any action to be taken under paragraph 2 of this Order. 

The Authority shall exercise the powers under section 19 of the said Act, for making complaints 

against offences under the said Act and for non-compliance of directions issued by it under paragraph 

2 of this Order. 

The Authority shall have jurisdiction over the National Capital Region as defined in clause (f) of 

section 2 of the National Capital Region Planning Board Act, 1985 (2 of 1985). 

The foregoing powers and functions of the Authority shall be subject to the supervision and control of 

the Central Government. 

The tenure of the Authority shall be for a period of six months or until further orders, from the date of 

reconstitution of the said Authority i.e., the 4" October, 2018, whichever is earlier. 

The Authority shall furnish a progress report about its activities once in a month to the Central 

Government. 

The Authority shall have its headquarters in National Capital Region. 

The Member Secretary shall organize meetings of the EPCA with the approval of the Chairman.
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15. A minimum quorum of one third of the members shall be observed for holding a meeting of the 

EPCA and for arriving at any decision. 

16.  All correspondence on behalf of the EPCA may be made with the approval of Chairman through the 

Member Secretary or through any officer specifically authorised in this behalf. 

17.  This order shall be effective from the 4™ day of October, 2018. 

[F. No. Q-18011/13/2000-CPA (Pt.)] 
RITESH KUMAR SINGH, Jt. Secy. 
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